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This reviewuapblication is direcfed ageinst the judgment

and order dated 274,92, The case was heard and disposed of after

hearing the counsel fo the parties and'gbing through thelreccfd. The -

scope of the peview application is limited, The same doss not mean

the ﬁéaringvob going through the same.arguments“and an the same

.
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- ok g
grounds., We havebdscidavtha case on the basis of the record

and not on the basis of any alleged mis-representations All the

relevant éoints have bren taken into considerations HNa ér;o:_oﬂ
law much less than an error of law apparent on the face of the
reCcrd:has been pointed out in this review applications This
reviey application is dismissed summarilys

. Vice Chairman,
Dts QUSrJ}f471 -

(ops)



